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The 6™ February 2019

No. 04/STA (Fowouiodo)-32/2018,-1119/aRo—in exercise of the powers conferred by
Section-96 read with section-68(5) of Motor Vehicle Act. 1988 the State Government proposes to
make these rules and hereby published as required by sub-section (1) of section 212 of the said Act,
for information of all persons likely to be affected thereby.

Notice is hereby given that any objections or suggestions on the said Draft of Rules may be
filed by them in the office of Secretary Transport Department Bihar/State Transport Commissioner,
Bihar situated in second floor, Visvesvaraya Bhawan, Bailey Road, Patna 800015 within ten days
from the date of the Draft publication. After consideration by the Department on Objections or
suggestions received from any person in respect of the said Draft within the time limit of the
specified period, further action will be taken.

DRAFT RULE

1. Name, extent and Commencement.— (1) These Rules may be called Bihar Motor

Vehicle (Amendment) Rules, 2019.
(2) It shall extend to whole of the State of Bihar
(3) It shall come into force from the date of its final publication in the Bihar Gazette.

2.  After the word “Joint Transport Commissioner” used in sub rule (1) of rule 68 of Bihar
Motor Vehicle Rules, 1992 the words “Joint Commissioner-cum-Secretary, Regional Transport
Authority” and “District Transport Officer” shall be inserted.

3. After the word “Joint Transport Commissioner” used in sub rule (2) of rule 68 of Bihar
Motor Vehicle Rules, 1992 the words “Joint Commissioner-cum-Secretary, Regional Transport
Authority” and “District Transport Officer” shall be inserted.

4. After the words “Secretary, Regional Transport Authority/ Regional Transport Office”
used in sub rule (1) of rule 69 of the said Rules, 1992 the word “District Transport Officer” shall be
inserted.

5. After the words “Secretary, Regional Transport Authority/ Regional Transport Office”
used in sub rule (2) of rule 69 of the said Rules, 1992 the word “District Transport Officer” shall be
inserted.

By the Order of the Governor of Bihar,
SANJAY KUMAR AGARWAL,
Secretary to Government.
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